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[Translation]
Demand for share of Ganga Waters 

by Rajasthan
591. SHRI GIRDHAR1LAL 

BHARGAVA: Will the Minister of 
WATER RESOURCES be pleased to 
state:

(a) whether the Ganga Flood Con­
trol Commission has conducted any 
study about the demand of the Gov­
ernment of Rajasthan regarding diver­
sion of flood waters of the river 
Ganga to barren areas of Rajasthan:

(b) if so, the details thereof; and
(c) the time by which the demand 

of Rajasthan for a share of Ganga 
water is likely to be met?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACH- 
ARAN SHUKLA): (a) to (c) In the 
8th meeting of the Ganga Flood Con­
trol Board held in July, 1982 an Ex­
pert Committee was constituted with 
Members from Uttar Pradesh, Har­
yana, Rajasthan and Central Water 
Commission to examine if surplus 
flood waters of Ganga near Hardwar 
or Narora could be diverted to river 
Yamuna and to go into the scope 
of utilising surplus flood waters in 
Haryana, Rajasthan and Delhi. Gov­
ernment of Rajasthan submitted a 
proposal to the Expert Committee en­
visaging diversion of 1133 Cumec of 
Ganga water for 100 days during 
monsoon by constructing new barrage 
near Hardwar and a feeder canal 
therefrom up to Karnal, crossing Ya­
muna and joining Hansi branch of 
Western Yamuna canal which ex­
tends into Rajasthan territory and also 
diversion of about 566 cumec of 
Ganga waters through the existing 
Upper Ganga canal and Hindon 
barrage or by constructing a new bar­
rage on Ganga near Bijnore and di­
verting through Kali West River and 
Hindon River to Okhla on Yamuna 
and picking up therefrom through 
Gurgaon Canal. As the report of the 
Expert Committee, submitted in 
March, 1986, did not arrive at any 
conclusions on the surplus water 
availability it was decided in the 11th 
meeting of the Ganga Flood Control 
Board held on 14th January, 1988

that the Chairman, Central Water 
Commission would carry out a de­
tailed study and submit a report to 
the Board. Considering the water 
requirement for existing, under con­
struction. approved schemes and 
other schemes which have been re­
ceived in the Central Water Commis­
sion. the study conducted by the Cen­
tral Water Commission concluded 
that sufficient water is not available 
ex Raiwala or Narora for more than 
20-30 days in a year and running the 
proposed large size diversion canals, 
more than 100 kms in length, for 
only a short period of 20-30 days in 
an year will result in damages and 
their maintenance is likely to be very 
expensive making the proposal high­
ly uneconomical and that during 
short periods when some surplus is 
available, river Yamuna also has sur­
plus flood waters. The above report 
of the Central Water Commission 
submitted in December. 1989. was 
circulated to the concerned States of 
Haryana. Rajasthan. Uttar Pradesh 
and Union Territory of Delhi by the 
Ganga Flood Control Commission. 
While Delhi has no comments to 
offer. Uttar Pradesh and Haryana are 
yet to give their comments, the com­
ments received from Rajasthan have 
been considered in the Central Water 
Commission and replies already sent 
to Ganga Flood Control Commission.

Indians In Pak Jails
592. SHRI RAJENDRA AGNT- 

HOTRI: Will the Minister of EX­
TERNAL AFFAIRS be pleased to 
state:

fa) the number of Indian Nationals 
languishing in Pakistani jails and 
since when:

(b) whether the Government have 
initiated any talks with Pakistan to 
secure their release; and

(c) if so, the outcome thereof?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI MADHAVSINH 
SOLAJSTKI): (a) According to the 
information available 990 prisoners 
are believed to be in different jails 
in Pakistan.
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(b) We have taken up all cases of 
Indian prisoners with Pakistan autho­
rities whenever such cases are brought 
to our notice.

(c) As a result of our sustained 
efforts, 37 Indian prisoners were re­
leased and repatriated on 15-7-91. 
Efforts to secure the release of other 
Indian prisoners continue.

Construction of Dams on Dhasan and 
Ken Rivers

593. SHRI RAJENDRA AGNI- 
HOTRI: Will the Minister of
WATER RESOURCES be pleased to 
state:

(a) whether any proposal for con­
struction of dams on Dhasan and Ken 
Rivers of Uttar Pradesh and Madhya 
Pradesh is pending with the Union 
Government: and

(b) if so, the details thereof?

THE MINISTER OF WATER RE­
SOURCES (SHRI YIDYACHARAN 
SHUKLA): (a) and (b) No propo­
sal for the construction of a dam on 
the Dhasan River has been received 
at the Centre. A proposal for the 
Ken Multipurpose Project (also 
known as Greater Gangau Dam) was 
received in July, 1982 for appraisal 
by the Central Water Commission. 
This project is an inter-State Project 
between Uttar Pradesh and Madhya 
Pradesh. As there was difference in 
assessment of available water resour­
ces at the dam site between the co­
basin States, the project planning 
could not be finalised. After exami­
nation, therefore, the Central Water 
Commission returned the project to 
the Madhya Pradesh Government in 
February, 1987 to prepare a modified 
project report on the basis of fina­
lised water availability between the 
two States. The two States have not 
reached an agreement on the quan­
tum of water availability.

Sugarcane Production

594. SHRI RAJVEER SINGH: 
Will the Minister of AGRICUL­
TURE be pleased to state:

9—14/LSS/ND/91

i
(a) whether any steps are being 

taken by the Government to provide 
incentives to the farmers and to make 
them adopt new techniques for in­
creasing sugarcane production in the 
country: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL­
TURE (SHRI MULLAPPALLY 
RAMACHANDRAN): (a) and (b)
Government of India provide loans 
out of Sugar Development Fund 
(SDF) to sugar undertakings through 
the State Governments infer alia for 
sugarcane development in sugar fac­
tory areas. Loans are granted to 
sugar undertakings on recommenda­
tions of State Governments for pro­
viding incentives to cultivators to 
switch over to improved varieties, 
pest control measures, rearing nurse­
ries, irrigation etc. under sugarcane 
development scheme. A provision of 
Rs. 40 crores as loans under SDF to 
these undertakings has been made for 
implementation of the scheme during
1991-92.

Besides, Government of India pro­
vide grant-in-aid under SDF to the 
Indian Council of Agricultural Re­
search for a project on “Adoptive Re­
search on Sugarcane”. The project 
covers the programmes on production 
of breeder, foundation and certified 
seeds in adequate quantity for, con­
tinuous supply to farmers, improved 
managemnt of ratoon crop for better 
yield in Uttar Pradesh, Bihar and 
Haryana and management of sugar­
cane crop under water-logged condi­
tions in Eastern Uttar Pradesh and 
Bihar. The budgetary outlay of the 
project for the year 1991-92 is 
Rs. 414.81 lakh.

New Telephone connections in East 
Delhi

595. SHRI GOVINDA CHAN­
DRA MUNDA: Will the Minister of 
COMMUNICATIONS be pleased to 
state:

(a) whether new telephone connec­
tions are yet to be provided to such


